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Mysore High Court

2688, Shri Linga Reddy: Will the
‘Minister of Home Affairs be pleased
to state:

(a) the present strength of the High
Court Judges of Mysore State;

(b) whether it is a fact that they
are not in a position to cope with the
‘heavy accumulated work in the High
Court;

(¢) if so, whether Government pro-
pose to appoint additional Judges to
eope with the increasing additional
work; and
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(d) it so, when and how many
judges will be appointed?

The Minister of State in the Minis-
try of Home Affairs and Minister of
Defence Supplies in the Ministry of
Defence (Shri Hathl): (a) Fourteen.

(b) According to latest figures fur-
nished by the State Government, the
arrears in the High Court of Mysore
cannot be regarded as so heavy as to

itate the appoint: t of more
Judges. Further, proposals for such
appointments have not been received
from the State authorities.

(c) and (d). Do not arise.

Cases pending in Mysore High Ceurt

2689. Shri Linga Reddy: Will the
Minister of Home Affairs be pleagsed
to state:

(a) the number of cases, appeals,
writ petitions, Revision Petitions and
other cases pending at present in the
Mysore High Court; and

(b) the steps taken to reduce the
pendency and give speedy relief te
the litigant public?

The Minister of State in the Mints-
try of Home Affairs and Minister ot
Defence Supplies in the Ministry of
Defence (Shri Hathi): (a) and (b).
The information is being obtained and
will be laid on the Table of the House.

12 hrs.

CALLING ATTENTION TO MAT-
TERS OF URGENT PUBLIC IM-
PORTANCE

(i) ANTI-INDIA PROPAGANDA BY
PAKISTAN'S ACCREDITED REPRE-
SENTATIVES AND OTHERS

Shri Harish Chandra Mathar (Jal-
ore): 1 call the attention of the Mi-
nister of External Affairs to the fol-
lowing matter of urgent public impor-
tance and I request that he may make
a statement thereon:
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The anti-India propaganda by Pakis-
tan’s accredited represcntatives and
others,

Sir, I thought it was such an impor.
tant matter that it would have been
much better if the Prime Minister was
here. The hon. Foreign Minister has
a great quality of a diplomat talking
for hours without saying anything
meaningfu’. I hope in the House hz
will very kindly give us precise and
positive information on the subject.

The Minister of External Affairs
(Shri Swaran Singh): Sir, I am grate-
ful to the hon, Member for his left-
handed compliment. I hope I will live
upto his expectation—it will be my
endeavour—and also to the expectation
of other hon. Members. I would like
to assure him if any assurance is ne-
cessary.

Shri U. M, Trivedl (Mandsaur):
What is the ing of a diplomat?
(Interruption).

Shri Swaran Singh: 1 will do my
best to give information in as precise
a manner as posisble,

According to Article IV of the Tash-
kent Declaration, both gides have sg-
reed to discourage any propaganda
directed against the other country anri
to encourage propaganda which pro-
motes the development of friendly re-
lations between the two countries.

hamediately after the Declaration
was signed, we gave instructions to ail
our Missions and to our informatioa
and publicity agencies to exercise re-
straint and not to undertake any pub.
licity, which might be considered as
being directed against Pakistan. In tae
Pakistan Press and on the Pakistan
Radio, we noticed a welcome abate-
ment of anti-Indian propaganda, We
also received encouraging reports from
eur Missions in regard to Pakistani
publicity abroad. However, this situa-
tion did not last too long. While in
with the Tashk Decla-
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ration and with the Tashkent spirit
we have continued to avoid anti-Pakis-
tan propaganda, Pakistani media of
public information as well as their
government agencies have during the
past few weeks resumed propaganda
of an anti-Indian character. A reading
of the Pakistan Presg and listening ta
Pakistan Radio broadcasts increasin-
gly show 3 reversion by Pakistan to-
wards the pre-Tashkent position in
this regard. Several Statements made
by the members of the Pakistan Gov-
ernment also in recent days have been
propagandist and must inevitably
arouse anti-Indian feelings contrary
to the Tashkent spirit,

Recently, on the 10th March, 1966,
Pakistan’s Ambassador to the United
States, Mr. Ghulam Ahmed in a speech
before the Chicago Council on World
Affairs spoke about the recent Indo-
Pakistan conflict and described his
country’s traditional view of the ori-
gin and development of the Kashmir
issue. He also made some remarks
about India’s attitude towards Kash-
mir,

We have protested to the Pakistan
Government against the deliberate and
sustained violation of the letter and
spirit of the Taskent Declaration by
Pakistan.

Shri Harish Chandra Mathur: It is
not a fact that immediately after ur
forces were withdrawn, even from our
own territory in Kashmir, from stra'e-
gic points, Pakistan has already laid
the Tashkent Agreement in the grave
by not only what the hon, Minister
has said but by the Pakistan Presideat
himself making a very serious allega-
tion that India is not reconciled even
to the existence of Pakistan, Mr. Bhutto
going his own wild way and even
Pakistan not joining you in getting the
Tashkent Agreement registered in the
U. N, if all this, if what I say is cor-
rect, what is the Government’s own as-
sessment of this Pakistani attitude anrd
what is the nature and purpose of the
steps taken by Government? How ‘ar
can we go on unilaterally? I under-
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stand they have also addressed the
U.S.S.R. and others. Will the hon Mi-
nister throw light on these?

8Shri Swaran Singh: As I have already
indicated in my statement, the state-
ments made by the Pakistani Govern-
ment leaders have been very mucn
opposed both to the letter and to the
spirit of the Tashkent Declaration and
as pointed out by the hon Membo:,
Mr. Mathur, the press report of the
Pakistan President's statement saying
that even now Indja does not appear
to have been reconciled to the crea-
tion of Pakistan also came to our nc-
tice and I was very much disappont-
ed to read the statement notwithstan-
ding the fact that this matter was
mentioned in the course of our talks
when I and my colleagues went to
Rawalpindi and we had made the Gov-
ernment of India’s position categorical-
ly clear on that issue. After that state-
ment again, I was sorry to find the
President of Pakistan making such ®
statement.

Then he has referred to the state-
ments of Mr. Bhutto on several occa-
sions. I have no doubt that these
statements that have been made by
‘Mr, Bhutto inside their National As-
sembly and outside, are completely
contrary to the spirit of the Tashkent
Declaration; they go even against the
Jetter of that Dec’uration,

The third point which was asked by
Mr. Mathur related to r:gisration o:
the Declaration in the UN. It is nct
necessary that both the sides should
Jjoin in making an approach to tae
U. N. for registration. But we had in-
formally sounded Pakistan that theyv
should join India in making a propo-
sal for registration of the Tashkent
Declaration, Even if they do not join—
as they have not joined—we have
taken steps to get this registered In
the United Nations.

The last point which has been urg-
ed by Mr. Mathur is very vital. It is
correct that unilateraly it will be
very difficult for India to continue to
adopt their present attitude of ras-
traint if this thing continues in its
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present form from the Pakistani side.
I would again urge that we have sub-
scribed to this document and there are
two ways of looking at it: one is that,
as soon &s they start violating it, we
also start violating; and the other is
that, if they violate, we bring to their
notice those violations and try to kevp
them to the discharge of their obliga-
tions which they have undertaken
under the Declaration; I think that
this second course, we should try fust
before we come to any other conclu-
sion,

Shri Hari Vishnu Kamath (Hoshan-
gabad): Another Panch Sheel.

Shri Harish Chandra Mathur: The
hon. Minister has been very kind and
he has given a very precise answer.
But he has slurred over one point that
I asked. What is the hon, Minister's
own asscssment of Pakistan’s attitude?
What has happened since then? Why
is Pakistan behaving like this? What
is his t of the situation?

Mr. Deputy-Speaker: He has given
the details.

Shri Harish Chandra Mathur: He
has given only factual information, *

Shri Swaran 8ingh: Perhaps by ans-
wering that question, ! might be us-
ing the type of language which Le
described at one stage as ‘diplomatic.’

A ts are thing which
are deductions from certain facts.
Where as I can give facs
precisely, an assessment will be ven-
turing into opinion.

Shri S. M, Banerjee (Kanpur):
Apart from calculated and sustained
anti-Indian propaganda by the leader;
of Pakistan Government, may ] know
whether it is a fact that Pakistan has
also started, :"t~r the acceptance of
the Tashkent Declaration, concentrat-
ing forces on Rajasthan border and
whether the attention of the hoa.
Minister has been drawn to the fol~
lowing news item appearing today:

.

“China alone is reported to have
supplied Pakistan adequate quan-
tities of automatic rifles, machine
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guns, mortars and other ammuni-
tion to equip one whole Division.

“Pakistan has also been quietly
acquiring arms and equipment
from jts CENTO allies, particular-
ly Iran and Turkey, despite the
U.S, assurances to the contrary.”

1 want to know whether they have
eoncentrated their forces on the
Rajasthan border and whether it has
been brought to the notice of the hon.
Minister that they are getting equip-
ment from CENTO Allies, despite as-
surances of the USA to the contrary,
and it so, whether this matter will be
taken up by our Prime Minister with
President Johnson when she goes to
the USA?

Shri Swaran Singh: It is true that
the presence and concentration of
troops across the Rajasthan border dii
come to the notice of the Govern-
ment, and my colleague the Defence
Minister made a statement about thar,
I think, in the other House, where he
said that the agreement which had
been arrived at between the two Ser-
vice Chiefs had not been violated. The
point that he made was that we were
entitled to keep our troops at places
on our side and they were entitled to
keep their troops on their side.
The agreement was about keeping a
certain zone free from troops, and my
collegue stated the other day that
that agreement had not been violated.

Shri U. M. Trivedi: Was it in letter
or in spirit?

8hri Swaran Singh: About the re-
ceipt of arms by Pakistan from seve-
ral countries.....

Shri 8. M. Banerjee: My point was
different.....

Shri Swaran Singh: Let me finish.
There have been reports that Pakis-
tan has received some arms from the
People’s Republic of China. They have
also been getting arms from other
sources.. ...
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Shri Hari Vishnu Kamath:
Turkey and Iran.

From

Shri Swaran Singh: They appear te
be going ahead with these prepara-
tions. These facts are known to Gov-
ernment, and the Defence Ministry
on our side are also taking adequate
steps to keep up their defence pre-
paredness.

Shri S. M. Banerjee: My question
was different. Pakistan is also quietly
acquiring arms and equipment from
CENTO Allies, particularly from Iran
and Turkey, despite US assurances
to the contrary. If that is true, may 1
know whether this question will be
taken up by our Prime Minister with
President Johnson when she visits
the USA?

Shri Swaran Singh: I have already
answered this. In these matters, i¢
should be appreciated that in regard
to any arms supply, the informatioa
comes to us, but we cannot really.....

Mr. Deputy-Speaker: He wants te
know whether this question would be
taken up by our Prime Minister in hex
conversations with the President ot
the USA,

Shri Swaran Singh: It is very difi-
cult for me to say.

Shri Hari Vishnu Kamath: Ne
agenda for the talks; she has an ope»
mind.
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Shri Hem Barua (Gauhati): In view
of the fact that Pakistani leaders like-
Field Marshal Ayub Khan, Mr. Bhutto-
and Mr, Ghulam Ahmed, Pakistan.
Ambassador to the USA, have launch-
ed upon a vigorous and vehement cam-
paign against India after the Rawal-
pindi talks, may 1 know whether our-
Government—

(a) are convinced that these
campaigns are a preparation only
by Pakistan to have a debate on
Kashmir in the Security Counci}
and pressurise India to accept a
solution that is favourable to Pak-
istan?;

(b) have brought these trans-
gressions by Pakistan to the notice
of Mr. Kosygin?; and

(c) are convinced by now that:
Taskhent was a mistake, to put it
in a very mild way?
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An hon. Member: What about (d)?

Shri Hari Vishnu Kamath: (d) is
D-day!

Shri Swaran Singh: (a) I will not
be suprised if they take the matter to
the Security Council. This will not
be a new experience, We know how
to deal with it and put our case in the
Security Council.

Shri Hem Barua:
Tashkent Declaration?

Shri Swaran Singh: (b) We have
already informed the Soviet leaders; I
"have already replied to that.

In spite of the

(c) 1 could not follow.

Shri Hem Barua: (¢) was: Whether
-our Government are convinced by now
‘that Tashkent was a mistake, to put
+it in a very mild way?

Shri Swaran Singh: (c). No, Sir.
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(ii) CaNCELLATION OF IAC FLIGHTS
FROM CALCUTTA—cONtd.

Mr. Deputy-Speaker:
call attention notice,
Banerjee,

There i a
Shri S. M.

Shri S. M. Banerjee (Kanpur): 1
have already called his attention te
that.

Shri Hem Barua: There is another
call attention notice—about Nage
hostiles.

Mr. Deputy-Speaker: I will come to
that. Please sit down.

The Minister of Transport, Aviation,
Shipping and Tourism (Shrj .Sanjiva
Reddy): Honourable Members will re-
call that on the 17th February, 1966, 1
made a statement in this House on the
general question of indiscipline among
the staff of the Indian Airlines Cor-
poration, with particular reference to
some incidents of disharmony between
Pilots anqd Air Hostesses at Delhi and
Calcutta, I had mentioned in that
connection that certain sections of the
I1A.C. employees at Calcutta represen-
ted by the Air Corporations Employees
Union, who also represent Air Hostes-
ses, have been resorting to ‘go slow’
and ‘work to rule’ tactics, to prevail
upon the Management to withdraw
the orders passed taking two Air Hos-
tesses off roster pending enquiry.
Despite these tactics, the frequency of
services ex-Calcutta was maintained
although they were subject to delays.

On the 5th March, 1986, Regional
Unions I (Technical) and II (Non-
technical) of the Air Corporations
Employees Union gave a strike notice
to the Managemen! under Section 22
of the Industrial Disputes Act intimat-
ing that they propose to go on strike
on the 4th April, 1968. In the strike
notice, the Unions have listed six de-
mands including one relating to can-
cellation of the orders issued against
two Air Hostesses allotting them
ground duties pending an enquiry. The
strike notice had been brought tn the

tention of the Regional Labour Com-
missioner, Calcutta, and conciliation






